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short-term and long-term measures to prevent 

this menace. I request the Government to take 

short-term measures in the form of generous 

grants and the same be given to the State 

Government to tackle the situation. Sufficient 

help should be given to the poor families 

Whose crops have been damaged. At present 

the economic position of the State is very 

poor. They have no capacity to tackle this 

situation. So, I urge upon the Government, 

particularly the Prime Minister to sanction 

more money from the Natural Calamity 

Relief Fund to the flood victims of Assam 

who have taken shelter in different camps. I 

also request the Government of India to 

depute a high level Central team to visit the 

State to assess the damage. 

Madam, through you, I want to make this 

humble appeal to the Government. I want the 

Government's intervention and they should 

take some quick action with regard to this 

grave situation. Thank you. 

-------------- 

RE. HAVOC CAUSED BY FLOODS IN 

BIHAR AND NEED TO PROVIDE RE- 
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RE. FAILURE OF CENTRAL 

GOVERNMENT TO INITIATE CON-

TEMPT PROCEEDINGS AGAINST 

PERSON TRYING TO BRING POLITI-

CAL PRESSURE ON JUDGES IN 

HAWALA CASE 

SHRI SATISH AGARWAL (Rajasthan): 

Thank you very much, Madam Deputy 

Chairperson, for permitting me to raise this 

very important question which concerns our 

Judiciary. 

THE DEPUTY CHAIRMAN: I hope it is 

not sub judice. 

THE SATISH AGARWAL: No, no. 

SHRI TRILOKI NATH CHATURVEDI 

(Uttar Pradesh): Madam, it is a question of 

the sanctity of the Judiciary. 

SHRI SATISH AGARWAL: Madam, 

independence of the Judiciary is a basic 

feature of our Constitution. Nobody can 

interfere in the course of the administration of 

justice. Whenever we try to discuss a certain 

subject or issue which is sub judice in a court 

of law, the Chair as well as the House is very 

much conscious of the fact that wc should not 

try to intrude in the field of judicial 

adminsitra-tion. But, unfortunately, here is a 

situation whereby the hon. Chief Justice of 

India has made observations in the open court 

that some 'gentleman'—I am not prepared to 

accept that man as a gentleman- tried to 

approach the Judsges hearing the Hawala 

case. 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT SHRI S.R. 

BOMMAI: Was it a 'gentleman' or a 

'gentlewoman'? 
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THE DEPUTY CHAIRMAN: Did he say 

'gentleman' or 'gentlewoman'? What are the 

exact words that he said? 

SHRI SATISH AGARWAL: "Gentleman". 

SHRI DEPUTY CHAIRMAN: It is 

'gentleman' and not 'gentlewoman'. Please do 

not make any fun. This is not a matter where 

you can change the verdict of the court. It will 

be contempt of court. Whatever the Chief 

Justice had said should be recorded. 

SHRI S.R. BOMMAI: He has said it in a 
public speech. 

THE DEPUTY CHAIRMAN: Did. he say 

that in court or in a public speech? 

SHRI SATISH AGARWAL: I am referring 
to this observations in the open court whereby 
he used the word 'gentleman'. 

SHRI TRILOKI NATH 

CHATURVEDI: He has said "he may even 

be present here" and he does not know. 

SHRI SATISH AGARWAL: He went a 

step ahead and said, "He may be present in the 

court. I do not know. The country does not 

know." The Supreme Court Bar Association 

has passed a resolution. Many other 

associations have passed resolutions. Many 

jurists and other political figures have asked 

the Government. Now, we have got the 

Contempt of Courts Act, 1971 enacted by 

Parliament whereby the power to initiate 

criminal contempt proceedings lies with the 

Advocate-General because he has to give the 

consent or the Attorney-General of India. I 

cannot file a criminal complaint against 

anybody, against 'X', *y or 'Z', without the 

consent having been obtained from the 

Advocate-General of India in the High Court 

and from the Attorney-General of India so far 

as the Supreme Court is concerned. 

SHRI  N.K.P.   SALVE  (Maharashtra) 

They can do it suo motu. 

SHRI SATISH AGARWAL: The courts 

have been given powers to initiate criminal 

proceedings suo motu. also. I cannot question 

them as to why they have not initiated 

proceedings. I am not here to question them. It 

is for them, it is , in their wisdom. According to 

me, the Supreme Court should have initiated 

suo motu proceedings against the 'gentleman" 

whose neme they know but have not mentioned 

so far. The Government has got the power to 

initiate criminal contempt proceedings against 

the man concerned. Why has the Government 

of India not initiated the contempt proceedings 

through its Attorney General against the man 

whose name has not been disclosed by the hon. 

Supreme Court Judges? Will the, Government 

kindly assure this House that they will initiate, 

criminal contempt proceedings under sections 

10 and 12 of the Contempt of Courts Act for 

bringing such an offender to book who is 

interfering in the administration of justice, and 

that too, in such sensitive cases which are 

pending in the Court, which have spoiled the 

careers of a lot. of people? That gentleman has 

been trying to influence not the judges of the 

subordinate judiciary but of the Apex Court of 

this country, whose independence has been 

guaranteed by the Constitution of India. I want 

an answer from the Government of India on 

this issue. 

SOME HON. MEMBERS: The entire 

House demands an action against that 

gentleman. 
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THE DEPUTY CHARIMAN: It is a very 

serious matter because as we like to protect 

the right of Parliament, specially, we like to 

protect the right of the Judiciary, and if any 

influence is being put on the highest 

Judiciary, the Members of Parliament have to 

have anguish and concern. If the hon. 

Minister wants to say something, he can do 

so. 

THE MINISTER OF INFORMATION 

AND BROADCASTING (SHRI S. 

JAIPAL REDDY): Madam Deputy 

Chairman, I share the sense of outrage 

expressed by members over this incident. I 

made a statement earlier on behalf of the 

Government that nobody relating to the 

Government was involved in this 

incident. Since the identity of the 

gentleman isnot known 

..(Interruptions)... 

THE DEPUTY CHAIRMAN: I don't think 

he could be a gentle person. He could never 

be a gentleman. ... (Interruptions)... 

SHRI SATISH AGARWAL: Can't you 

identify that gentleman? 

SHRI S. JAIPAL REDDY: Since the 

identity of the gentleman or the person, as the 

case may be, is not known, you will kindly 

appreciate the limited role that the 

Government can play. The matter was 

mentioned by none other than the 

distinguished Chief Justice of India. I think in 

such matters we must leave these things to 

the discretion of the distinguished Chief 

Justice. I don't think we should pursue the 

matter ourselves any further. 

SHRI S.S. AHLUWALIA: Madam, it is in 

the interest of the national security. The 

Government should go to the court. It may 

ultimately tantamount to the security of 

judges.   ...(Interruptions)... 

SHRI TRILOKI NATH 

CHATURVEDI: Will they ask the Attorney-

General to go and make a request in Chamber 

to the Chief Justice and other hon. judges to 

...(Interruptions)... 

SHRI S. JAIPAL REDDY: Madam, Shri 

Chaturvedi was the Home Secretary. I hold 

him in the higherst esteem. When this matter 

has been mentioned by none other than the 

Chief Justice, I don't think it is open to the 

Government or the Attorney-General to make 

an inquiry. These matters have to be left to 

the discretion of the Chief Justice. 

...(Interruptions)... 

PROF. VIJAY KUMAR 

MALHOTRA (Delhi): Madam, if his identity 

is not known, then how can he say that he is 

not from the Government? 

... (Interruptions)... 

SHRI TRILOKI NATH 

CHATURVEDI: Madam, I am thankful to the 

Minister for his kind remarks. I was not only 

the Home Secretary but I was also  the 

Secretary,  Department  of 
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Justice. There is nothing which prevents the 

Attorney-General from going into the Chambers of 

the Chief Justice and other hon. judges and making 

a request at the instance of the Government. 

When he made this statement he did not anticipate 

the outrage that the so-called gentleman had 

caused to the conscience of the country. That is 

why now it is incumbent upon him to reveal the 

name. If the hon. judges have any reason of their 

own, then certainly we are not there to question 

any judge. But at least one sincere, purposeful 

and honest effort should be made on behalf of 

the Government. 

SHRI RAM JETHMALANI 

(Maharashtra): Madam, can I say a word? The 

Chief Justice having spoken in an open court, it 

is quite obvious that the Chief Justice did not 

want this matter to remain a complete secret. He 

has taken a serious note of it. He has expressed 

his serious anguish that such things happen. 

To that extent the Chief Jusitce needs to be 

congratulated. But I am quite sure that the 

Chief Justice must have very strong reasons -

for not mentioning the names of the persons at 

least initially. Now the Chief Justice is 

cognisant of the pressure that has been built up. 

The Supreme Court Bar Association has 

passed a resolution and editorials have been 

written. I have no doubt that the individual 

members of the Bar have called upon the 

Chief Justice and told him to take proper 

action. I suggest that if the Government 

wishes to reinforce these efforts, they must 

instruct the Attorney-General to call upon the 

learned judges respectfully, inquire the names 

and also the reasons why the names were not 

disclosed. The Attorney-General must be 

instructed to inform the learned judges that he 

wished to suo motu invite action of the 

Supreme Court under the Contempt of Courts 

Act and that is why he is making this inquiry as 

required by public opinion all over the country 

and also the Members of this House. I would 

suggest that the Attorney-General must receive 

these instructions from the relevant Ministry. 

SHRI S. JAIPAL REDDY: Madam, I wish to 

reiterate that the Government shares the sense of 

outrage of the House and the anguish of the Chief 

Justice. We pledge unstinted cooperation to the 

Chief Justice if any further action is to be initiated 

by him. ...(Interruptions)...    . 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Madam, that is not the issue. I share 

the concern of the hon. Members will the 

Government approach the court in an appropriate 

way to know who the persons are who have 

been responsible because it tarnishes the image 

of the Indian democracy and the whole political 

system? None other than the Chief Justice 

makes an allegation. It could have serious 

repercussions. It should have immediately 

brought the Government on its toes. The 

Government should have acted much earlier. 

It is not a question of expressing their desire or 

expressing their wish. Will the Government 

find it out? Will the Government approach the 

appropriate court in an appropriate way to 

know who the person or persons are who are 

responsible? If it is not done, they are going to 

be indirectly playing into their hands. I don't 

wish this Government indirectly playing into 

their hands. Since such a serious allegation has 

been made, I demand of the Government to 

find out who the person or persons are who are 

responsible. The Government should not only 

try to find out the names, it should also take 

steps so that the person is brought to book. 

It is too important to be overlooked. It is 

too important for us to be satisfied with the 

desire expressed by the hon. Minister. It is not 

your sweet desire which is going to bring 

about a change. You must be on your toes. 

You must come out of the shadow of allegation 

or suspicion that you are not serious. You 

must come out of the cloud and show that you 

are serious. Your assertion is too soft to deal 

with the distinct situation that the declaration 

has put you in. 
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DR. BIPLAB DASGUPTA: (West Bengal): 

I shudder to think if this is the kind of pressure 

which can be put at the highest level of the 

juidiciary, what must be happening at the lower 

levels of the judiciary? They must be under a lot 

of pressure. Many judgements are being 

influenced, The other thing is that if the Chief 

Justice has remained silent about' the name, 

then that person must be a very big person. He 

might be a very important person from some 

political party or there must be some other 

important reason due to which the Chief Justice 

is not openly coming out with the name. This is 

really frightening for all of us. Even the Chief 

Justice can be, in a sense, put into such a 

situation where he is also not in a position to 

come out with the name, This is not a matter 

which can be taken lightly, If we take it up 

lightly, we will not be able to ensure the 

independence of the judiciary: The judiciary 

has been playing a very important role in our 

country, Some people do talk of judicial activism 

and we have discussed it here before that if the 

Parliament does not perform its functions, the 

judiciary will have to do it. Apart from the fact 

that the judieiary has te b§ defended, what 

about the interest of the Gevernment1?* 

THI DEPUTY CHAIRMAN; Don't 

mention sueh things, No, I would not like you to 

take names. This won't go on record, I am 

sorry, Br, Biplab Dasgupta, whatever   you   

have   discussed   with 

anybody outside' this House will not become a 

part of the records. It should not be mentioned 

...(Interruptions)... It is not a question of 

acceptance. You are a senior Member of this 

House and you were a Member of the other 

House also. You know that whatever you talk 

to anybody in private cannot become a pan of 

the proceedings, You cannot just assume that 

so and so went and threatened the 

Chief'Justice when the Chief justice himself 

has not mentioned him. I permitted this 

Special Mention or the Zero Hour Mention by 

Shri Satish 

Agarwal because I was myself anguished. 

Everyday we try to protect the rights of 

Members ... (Interruptions)... 

DR. BIPLAB DASGUPTA: I said it 

jokingly. You misunderstood me, Madam. 

...(Interruptions).,. 

THE DEPUTY CHAIRMAN: Just one 

minute. Please sit down. Every day Memebrs of 

Parliament come and complain and then we 

protect their rights through privilege. But if the 

Chief Justice of the country makes such a 

statement in open court, then it is a serious 

matter and we have to show our solidarity. 

We are not sitting here to make inferences as 

to who the persons would be, You are free to 

do that outside the House but not on the fleer 

of the House, I won't permit that ever, 

DR, BIPLAB DASGUPTA: No, no, I did 

net ,,,(Interruptions),,, 

THE DEPUTY CHAIRMAN; Yeu did 

mention the name, 

DR, BIPLAB DASGUPTA: I am 

categorically denying it, What I am saying is 

this, It is in the interest of the Government to 

find out who that person is, Only that will step 

all unneeessary speculation, I want to defend 

the Government, 

THE DEPUTY CHAIRMAN: I do not 
think yeu are defending it at all, 

DR, BIPLAB DASGUPTA: When J 
mentioned the name, I said it jokingly, All 
that I am saying is that once this 

name is found out, then that will stop all 

speculation. This speculations is doing a Jot 

of damage to everyone. It is important to stop 

all this speculation. It is important for all of us 

that the name is found out as soon as possible. 

SHRI PRANAB MUKHERJEE (West 

Bengal): I think as the matter has already been 

referred to by a large number of nay colleagues, it 

is in the interest of the Government to make a 

serious effort, it may be in the Chamber of the 

Chief Justice of the Supreme Court. We also 

read that another honourable judge of 
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the Supreme Court was also approached. Now 

when an incident has been referred to by the 

Chief Justice of the Supreme Court saying 

that somebody approached him and if the 

name was not mentioned, then that really 

gives rise to a lot of speculation. 

1.00 P.M 

I do not know what you call when the 

needle of suspicion moves around, therefore, it 

should be settled and there is nobody who can 

question the seriousness of the matter when 

the matter is being referred to in the open court 

and when it appears in newspapers and when it 

is covered by the media all over the country. 

Therefore, it would be in the fitness of things 

for the Government to do whatever is 

appropriate. As Mr. Chaturvedi suggested, the 

Attorney-General can approach this matter 

which is agitalliig [he M88ieBfs of Parliament. 

Members have also expressed their concern 

and newspapers have also commented upon it. 

If it is possible for the hon. Chief Justice to 

disclose the names, then he should do it, if he 

considers that, 'No, I cannot do it', then that 

matter should be reported to the House saving 

'Yes, wc took it up with the Chief Justice, they 

have some problems and we should not 

proceed further.' This is my request to you and 

to the Government. 

SHRI JOHN F. FERNANDES (Goa): Hon. 

Minister for Information and Broadcasting, 

Shri S. JaipalRcddy in this House mentioned 

and outside also that nobody from the 

Government is involved. That means he has 

conducted an inquiry among the Council- of 

Ministers. When wc say from the 

Government, I do not know whether the 

officials arc included or whether they arc 

excluded. Madam, the very fact that the hon. 

Chief Justice of the Supreme Court makes a 

statement implies that he wants the 

Government to investigate the matter and 

bring the culprit to book. So, if the 

Government has in i t iated  an inquiry, as he 

rightly clarified that nobody, from the   

Government is involved, I do know what 

prevents him to find out and enquire from the 

hon. Chief Justice and bring the culprit to 

book. It will be very simple because an 

inquiry has been initiated by you according to 

his own statement. How do you say that your 

Ministers and officers are not involved? 

SHRI S. JAIPAL REDDY: We have issued 

a categorical clarification in regard to the 

Government. As for the other matters I share 

your sentiments and I believe, we believe as 

Government that these things must be left to 

the discretion of the distinguished Chief 

Justice and allow matters to rest there. 

THE DEPUTY CHAIRMAN: Well, I 

convey the sentiments of the House. It is 

entirely for the Government to think what they 

feci. But I think all sections of the House 

regardless of political affiliations arc 

concerned to protect it. If the Government in 

its own wisdom feels that that is the right 

course, it is for the Government to feel that 

way. But including myself in the Chair, I feel 

that it is a very serious matter. I share my 

views. there is no harm to 

ask....(Interruptions).... Just one second. 

SHRI GURUDAS DAS GUPTA: What 

docs Government want to do? 

THE DEPUTY CHAIRMAN: No harm will 

come if the Chief Justice is approached. There 

is no harm. If I am threatened do you think 

you arc not going to protect me? Will you say 

leave it to her to take care of herself? 

SHRI S. JAIPAL REDDY: Madam, I stated 

here and I would like to repeat, the 

Government and its machinery will be 

completely at the disposal of the Supreme 

Court and the Chief Justice in protecting, 

preserving the independence of the judiciary.  

(Interruptions) 

SHRI S.S. AHLUWALIA: What is this? 

These arc all categorical. What action are you 

going to take? 

SHRI TRILOKI NATH 
CHATURVEDI: Why have those powers 
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been given to the Attorney-General if the 

initiative cannot be taken by the Government? 

SHRI GURUDAS DAS GUPTA: It is 

not right on the part of the Government to say 

like this on the floor of the House that the 

machinery would be placed at the disposal of 

the Supreme Court. Of course, it does not 

make any sense that the senior leader of the 

Front and the Government says like that on 

this issue. The issue is, we are interested in 

knowing if the Government shares our 

concern to find out—you must find out—as to 

who has done it. You must do something. It is 

not a question of protection. Protection of 

judiciary is always there. It does not depend 

on the hon. Minister. You must act most 

effectively to find out from your judge as to 

who are the persons who did it in odcr to take 

appropriate action so as to protect the 

credibility, the credibility of the entire 

political system. Never in the world has this 

happened. I don't know if anywhere in the 

world the Chief Justice of the Judicial system 

has made such an  allegation. 

THE DEPUTY CHAIRMAN: Shall we go 

ahead? 

SHRI SATISH AGARWAL: This 
Government' will not try to find out the real 
culprits. Then, we have to presume that you 
arc protecting the culprits. 

SHRI TRILOKI NATH 

CHATURVEDI: The hon. Chief Justice has 

expressed anguish; he did not make any 

allegation. It is now incumbent on us to 

unravel the mystery and find out the real 

culprits because it could be anybody. 

SHRI RAM JETHMALANI: It does not 

require great intelligence. All that we have to 

do is to go to the learned Judges. You get the 

name of the culprit. You have to have his 

identity. I don't understand what the Minister 

means when he says that the Government 

machinery would be placed at the disposal of 

the Supreme Court. It is an excellent 

statement and we are all happy to hear that. 

But his last sentence is a 

little ticklish. What do you mean by saying 

that the Government machinery would be 

placed at the -disposal of the Supreme Court? 

All that you have to do is to ask the two 

Judges to tell you the names of the gentlemen 

who came to them. They will tell you. We 

have the most honourable witnesses available. 

THE DEPUTY CHAIRMAN: Now, Shri 

Shirodkar. Let him say something. He was a 

Judge. 

SHRI ADIK SHIRODKAR 

(Maharashtra): Madam, I am going beyond 

the concern shown and shared by the hon. 

Minister. If the Honourable Chief Justice of 

the apex Court of the country is left so 

helpless, what message are we carrying to the 

apex Courts of other States and the 

subordinate judiciary? It carries a message 

that if the Honourable Chief Justice cannnot 

be helped by this Government, at least by 

asking the learned Attorney-General to 

approach him, the other courts will succumb 

helplessly to such pressures which are 

mounting day by day. The only alternative is 

that this House should give a mandate to this 

Government to send the learned Attorney-

General, enquire from the Honourable Chief 

Justice, find out the culprit and take 

appropriate action. It is no use paying lip-

service by sharing our anguish. 

SHRI TRILOKI NATH 

CHATURVEDI: Madam, I want to make a 

submission. 

THE DEPUTY CHAIRMAN: Let us go 

ahead with other business. 

SHRI TRILOKI NATH 

CHATURVEDI: What does the Minister 

mean when he says that the Government 

machinery would be placed at the disposal of 

the Chief Justice. The Chief Jusitcc and the 

hon. Courts have the right to ask the 

Government and its machinery to do what it 

wants. It is an obligation that the Government 

is discharging. The Court can ask the 

Government to place the investigating 

machinery at its disposal, at the disposal 
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of the Chief Justice. The question is 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 

Chaturvedi, you have made your point. 

SHRI TRILOKI NATH 

CHATURVEDI: The Contempt of the Court 

Act makes a provision that the initiative also 

lies with the Government, the Advocate-

General and the Attorney-General. Here is a 

case where the hon. Chief Justice, in his own 

goodness, has expressed his anguish. He did 

not make any allegation. That is why it is 

incumbent on us, obligatory on our part, the 

Parliament and the Government, to be sure 

that a fruitful investigation is carried out and 

this mystery unravelled. 

THE DEPUTY CHAIRMAN: As the 

Presiding Officer of this House, I feel that the 

anguish of at least the Members of Parliament 

should be conveyed to the Government. It is 

entirely for the Government to do what it likes 

to do. It is up to you. It is entirely up to the 

Government to do what it wants to do. 

SHRI SATISH AGARWAL: Thank you, 
Madam, for your observation. 

THE DEPUTY CHAIRMAN: We have 

gone too much into the lunch hour on this 

very important issue. I want now to take the 

consent of the House so that we can dispense 

with the lunch hour because wc have a lot of 

Zero Hour and Special Mentions. There are 

many such because we did not work for a 

couple of days. Wc have also a discussion on 

the Maharashtra situation in addition to other 

legislative business. 

SHRI SATISH AGARWAL: Madam, wc 

agree with you in dispensing with the lunch 

hour. 

THE DEPUTY CHAIRMAN: Okay. Wc 

dispense with the lunch hour. Still I have got 

18 Zero Hour and Special Mentions. I don't 

think we can finish them now. When would 

you like to start the discussion on the 

Maharashtra issue? 

SHRI   N.K.P.   SALVE:   Immediately 

thereafter. 
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THE DEPUTY CHAIRMAN: Would you 

like to finish the Zero Hour Mentions and 

then take up the Maharashtra question and the 

Special Mentions? 

HON.     MEMBERS:     Yes, 

THE DEPUTY CHAIRMAN: I 

have seen the nature of the Special Mentions. 

I think the Special Mentions are of the nature 

which do not require immediate attention, but 

the issue regarding atrocities on Dalits 

requires immediate attention. But the 

atrocities on the Dalits require immediate 

attention. So, I think we can finish the Zero 

Hour mentions. After the discussion on 

Maharashtra, which will be for two and a half 

hours, wc can take up Special Mentions, if the 

House so agrees. 

SHRI SATISH AGARWAL: Yes, as 

per        your        directions. Madam. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Of course, 

wc arc going to finish Zero Hour mentions. 

(Interruptions) Mr. Jethmalani, you don't 

know everything in the House. (Interruptions) 

No. The papers arc with me. (Interruptions). 

The little you speak, the earl ier  the 

discussion will start. (Interruptions)  Dr.  

Biplab Dasgupta. 

DR. BIPLAB DIASGUPTA: Madam, we 

have been talking a lot about corruption these 

days. In fact in the last three or four years and 

very recently our new President mentioned 

about corruption which is eating, the vitals of 

our society. We have our Prime Minister 

t a lk in g  practically every day about 

corruption and he has made his position clear 

that no one would be persecuted and no one 

would be spared. I think it is a very good 

principle which has been enunciated and I 

fully support it. But if one looks at the ground 

reality on the one side, although there has 

been so much more talk about corruption, very 

little   has   been   happening.   In   fact,   I 

[RAJYA SABHA] 

SOME 

Madam. 
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have been feeling that somehow or the other 

the investigative agencies are perhaps not 

doing what is expected from them. In the 

Hawala case, there was so much of drum 

beating, so much of talk, so much of 

discussion in the last three or four years. Now 

we find that the whole case has been put into 

a shambles. The chargesheets have not been 

properly prepared and the court is saying that 

they will not be going by only one 

documentary evidence, there is not enough of 

corroborative evidence. If this is the state of 

investigation, how can you go to find out 

what is acutally happening, how can you 

bring the criminals to book? 

On Bofors, I think, we had given a promise 

that sometime in April or May, the report 

would be given to the nation about the present 

state of the case. Now, it is July. A lot of 

material has arrived from Geneva. The boxes 

had been shown by the delegation. We all 

know a lot of material is there, lots of issues 

are to be resolved. We were told that within 

one month somebody in the CBI would go 

through it and would come out with a report 

and perhaps we will be able to name them. 

Unfortunately so far we have not received any 

report from CBI. The Director of CBI himself 

has been transfered. In such a situation, all the 

investigations have really been reduced to 

nothing Nothing much is coming out. I am 

also worried not only about corruption, but 

also about all kinds of cover-ups. We have 

seen a recent case where a Chief Minister has 

been replaced by his wife who will be sitting 

there working in that scat until the same old 

man comes back. If this is the way the things 

are functioning, how could wc have any 

respect for justice, respect for investigation 

and the agencies which arc conducting them? 

What I am suggesting is that t h e re  has to be 

a proper thinking on the part of the 

Government lo come out with clear assurance 

that important issues like the Hawala, Bofors, 

would be 

 
police and revival of militancy in 

Punjab 

periodically discussed and the report would be 

given to the Parliament so that every three 

months or four months we know the present 

status of the case and we in Parliament are in 

a position to raise these issues which would 

be in the public interest. Thank you. 

RE:  DEMORALISATION   OF  PUNJAB 

STATE   POLICE   AND   REVIVAL   OF 

MILITANCY IN PUNJAB 
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